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CENTRAL AMINISTRATIVE TRIBUN AL P RINCIP AL BN CH
U.n.N0,2210/97

New Delhis: this the 12th day of Marchy, 1999,

HON "BL E MR, 3o Re-ADIGE,VICE CHAI AN ().

Hukam! singh,
s/o sh,Late sh,Malkhan singh,

o 29/10 cun Lines, Sadar Bazar,

Delhi Cantt, 1 \§
and working as onservancy 35afsiwal a, _
under Station Headquarters,

Delhi Catty eeee pplicant,

(By adwecate: shri 5.5, Tewari )

Versus

Union of India through

1. Secretary,
Ministry of O=fencae,
South Block,
NE‘U De.lhio

.2, Station Dommander,
station Headwuarters,
Nelhi Catt,

3, Estate Officer,
Station Headguarters,

Delhi Cantt, ceeves Raspondaited,

0 RNER{D RaL)

HON 'SLE MRe 54 Re ANIGE, VICE CHAI &I AN (1),

l‘ Hea rde
2, With the consent of both counsel, this 0p
is disposed with a dirpgction to respondents to

regularice the premises in question in the name -

of applicant, subject to payment of license's“eve"-:.lé

in accordance with rules., No costs.
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VICE CHaIAIaN (a),

Fug/
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